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recensnendationg contained in  the
Eighteanth Report of the Estimates
Committes (Fifth Lok S8abha) mdg
ersiwhile Mirustry of Foreign Tra
‘Tea Board.

COMMITTEE ON SUBORDINATE
LEGISLATION

TwELFrTa REPORT

BHRI K. LAKKAPPA (Tumkur): I
beg to present the Twelfth Report of
the Committee on Subordinate Legis-
dation.

12.2% hrs.

STATEMENT RE: INDIAN OIL COR-
PORATION

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
"BOROOAH); Mr. Speaker, Sir, ip the
course of discussions on a Notice under
Rules 222 and 224 of the Rules of Pro-
cedure and Conduct of -Business in
Lok Sebha by Hon'ble Member, Shri
Madhu Limaye, the question of e
appointment of Shri C. R. Das Gupta
as Chairman of the Indian Qil Cor-
poration was raiged.

MR, SPEAKER. This is long
siatement containing seven Pages.

Please lay it on the Table of the
House .

SHRI D. K. BOROOAH- Sir, I lay
the statement on the Table of the
House,

Siatermeng

In the course of discussions on a
Notice under Rulex 222 and 284 of the
Rules of Procedure and Conduct of
Business in Lok Sabhs by Hon'ble
Member, Shri Madhu Limaye, the
question of the appointment of Shri
C. R. Des Gupta as Chairman of the
Indfan ©il Corporation was raised.
The Notice itself pertained to an alleg-
ed breach. 0f privilege and comtempt
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of the Commuttee on Public Undertak-
mgs and of this august House by Shri
C. R. Das Gupta in the course ot a
statement and affidavit flled before the
Pipelines Inquary Commission on 8th
February, 1871. In the matter of
privilege, this august House has
sovereign powers and the guestion will
be decided under dwrections of the
Hon'ble Speaker 1n due course. I shall
submut to the Hon'ble Speaker all the
relevant facts and material on this
subject available to me in this State-
ment, I shall confine myself to the
matter of Shri C. R Das Gupte's ap-
pointment as Chairman of the Indian
0Oil Corporation,

2.% had requested a Comnuttee
pregided over by Shn P. N. Haksar to
assist me in finding suitable Chairman
for the Onl & Nstural Gas Commussion
and for the Indian Oil Corporation,
However, while a recommendation was
made for the ONGC, this Commitice
was unable to recommend a name for
the IOC. Aj the Indian Oil Corpora-
tion which 18 one of the major public
sector organisations, was without a
Chairman for several months, and a
the management of the oiul economy,
of which the Corporation commands a
major share, was growing
importance, I decided that the best
man available inside that organisation
should be appointed to the post. In the
totality of the Corporation’s operations,
the refinery sector which has major
programmes of expansion, requires
the greater direction and control, and
hence it was decided that the Chairman
should be a person with considerable
experience of constructing and manag-
ing refineries. After taking all factors
into account, and in view of his long
experience and excellent record, I
chose Shri C. R. Das Gupta, the senior
most officer in the Refineries & Pipe-
lines Division, and my recommenda-
tion wag approved by Government.

3. An allegation has been made in
the Hon'ble Member's Notice that Shri
Das Gupta did not implement the
recommendations of the Commnission of
Inquiry on the Pollution of Ganges
Waters. At the outset I would lke te
point out that Bhri Das Gupta was
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[Shri D. K. Boroah].
not the Director when the
river pollution incident occurred, nor
was he connected with the Barauni
Refinery inany way. The Comumission
gave its report on 2lst July, 1969 &nd,
after examining all the recommenda-
tions, the Minustry of Petrpleum and
Chemicals wrote to the Indian Oil Cor-
poration on 3lst January 1870 to
take necessary action on all the
recommendations subject to their
techno-economic suitability and prac-
ticabality. The Corporation has
been submitting implementation re-
ports from time fo time and by March,
1972, out of a total of 20 recommenda-
tions, all except two had been imple-
mented. The two recommendations
not implementeq were the followng:
The first referred to the construction
of a road along the effluent pipeline
to ensure regular and quick inspec-
tion. The view of the Corporation's
Board of Directors, based on a recom-
mendation made by the then Mana-
ging Director, Lt Gen. Saida Nand
Singh, was that construction of a pucca
road along the route of the pipeline
was not necessary because the pipeline
wos mostly underground and because
it was easy to inspect the outfall from
the Rajendra Bridge. The second reco-
mmendation relates to the arrange-
manutobemadetoenmthatthe
final effluent falls into the main stream
of the river and gets properly dispers-
ed in the river stream. The Commi-
ssion had recommended that the Refi-
nery may consider techno-economic
feasibility of the feur alternatives that
were offered or any other suitable al-
ternatives and adopt a safe gystem.
The Corporation examined all the al-
ternatives in great detail and came to
the conclusion that not only would
they involve very considerable expen-
but also that they would not
feasible
and may not achieve the purpose for
which the rec tion had been
made. As, in the mean while, the
river bad changeg its course and come
towards the refinery bank, and the
pipiline was already discharging the
efiluent in the main stream, the pro-
dlem had beem minimdsed and it was
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falt that if, in future, the river chenged
its course again, by sppropriate sclien
it could be ensured that the efflusnt
was actually dispersed in the main
stream of the river. A report te this
effect was submitted to Government.

4. However, as Government attea-
ched great importance to these two re-
c?mmendam the Corporation was
directed to exgmijne the matter agan
in detail in consultation with expert
opinion and to take all measures neee-
gsary to prevent recurrence af pollu-
tion of the river. sAiter consulting the
Central Water & Power Commission,
the Corporation has again reported to
the Ministry in March 1974 that owing
to technical problems, none af the
four alternatives suggested by the
Commipsion could be implemented.
and that all other steps were being
taken to ensure that the oil content in
the efluent is reduced to the minimym.
This matter is presently under exa-
mination in the Ministry.

5. It is relevant to point out that
as 8 result of the corrective action
taken by the Corporation, the phepol
and oil content of the effluent has al-
ready been brought down within the
hmits permissible under the standards
of the Indian Standards Institution
Work on additional installations to
reduce the phenol and oil content
further is in hand and is expected to
be completed soon. It may be added
here that anti-pollution measures have
been accepted as a policy by my
Ministry at the inatance of the Prime
Minister.

6. The Commission had also reco-
mmended departmental action against
certain officers of the Barauni Refi-
nery. Out of these, one was the Gene-
ral Manager, an IAS officer on depu-
tation, against whom an engquiry was
conducted by the Commissioper for
Departmental Enquiries, The Eaquiry
Officer exonerated the officer amd in
consultalion with the Central Vigi-
Jance Commission this recornmenda-
tion was sccepted by Government. The
twe other senjor officers of the 10C
were the than Deputy Genersl Mana-
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ger ang the Chief Electrical Engineer.
Charges were framed against them for
negligence and carelessness in. the per-
formance of their duties but it was
noticed thereafter that this particular
offence was not covered under the pro-
visions of the IOC's Conduet, Disclpline
#nd Appeal Rules. While this lacuna
in the Rules was corrected by means
of an amendment, it was decided, on
the advice of the Law Minstry and
after comsulting the Central Vigilance
Commission, that the management
could not give retrospective effect to
the amendment. Further action
against these officers is under conside-
ration, in consultation with the Central
Vigilance Commission,

Disciplinary proceedings were also
initiated by the 1OC aganst four
other officers of the Barauni Refinery
and on the basis of the report of the
Enquiry Officer, the officers werg exo-
nerated. Advice of the Central Vigi-
lance Commission was alsg ohgained.
Another officer who was named in the
Report hag resigned from the 10C be-
fore the submission of the Report of
the Commission. Therefore, the ques-
tion of initiating departmental procee-
dings against this officer did not arise.

7. It will be observed from what 1
have stateq that the Corporation has
“attended diligently and with due prom-
ptitude to the implementation of the
recommendations of the Commission.
All the recommendations on the out-
standing issues were made after care-
ful consideration by the Board of Direc-
tors and not by the Managing Direc-
tor alone,

8. In the Notice of the Hon'kle Mem-
ber, there is also an allegation that
Shri Das Gupta obstructed the pro-
gress of the Pipelines Inquiry Commis-
sion by failing to produce the docu
ments and records which he was order-
ed to do. This is a matter that has
been raiséq in the House earlier and I
tan do no better than to guote from
& statemeri} made by my Hon'ble pre-
decessor, Shri H. R, Gokhale in this.
House on 5th May 1972, Shri Gokhale
stated ag follows: —
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“eorol wag referring to the pro-
duction of flles. Borne 4000 fileg had
been produced or submitted before
the Commission by the I0C and 300
files by the Ministry....This is «
transaction ranging over a course ot
years, not over a few years, wheic
matters have been dealt with on
different occasions. I do not wani to
defend this officer or that officer, o1
this Ministry or that. I am only
Pointing out the practical and prag-
matic aspects of an inquiry like
this. When you have to go into files
ranging over 12-14 years and when
the Commission says, ‘Produce the
relevant files 1t ig not unreasonable
to say that there can be a difference
of opinion on relevance; there can
be a difference of opinion between
judges also on relevance, much more
80 in the case of ordinary mortals.
4,000 files are produced. If the Com-
mission say that there is one fle
which has been brought to our no-
tice which is relevant for the in-
quiry, the Ministry has not said and
will not say ‘we will not produce it’
...... The very fact that 4,000 files
have been produced by the I0C and
300 by the Ministry disproves that.”

I would like to add that to the best
of my knowledge, the YIOC has offered
utmost co-operation to the Commission
of Inquiry and the work of that Com-
mission has been proceeding smoothly
for the past several months. It is now
coming 10 an end and we hope to hav
the report of the Commission within
the next few months.

#. In conclusion, I would like to sub-
mit that the appointment of Shri C.R.
Das Gupta as Chairman has been made
in the ordinary course and in accor-
dance with the procedure laid down
for this purpose.

ot wy fowd (aiwr) : W
wErEm, A e g Afed 1w wdd
o HY o AT o7 R fip sf Jywar
T WA W T R E N
au arer % giee e i e xe i F
Prarzerz o o waft § o 9w W
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AT T & T R Gy w Ty e
w fowreer at P xorger g ¥
a9 waw-garE v
wrge &, @Y w2 )

MR. SPEAKER: Can you listen to
me for a minute? Now, the gstatement
it laid on the Table of the House. That
motion is already there. If you want
-jt:llndnny comments you can send it

me.

ot vy forg 3@ 7T &Y Profr Ty
afrrAar @

SHRI INDRAJIT GUPTA (Alipur):
How will you decide it? Yesterday
you held pver this privilege.

SHRI SHYAMNANDAN MISHRA
(Begusarai): He is making a statement
with regard go the privilege.

MR. SPEAKER: I may tell you that
we were kept 50 busy in the last few
days. This came only this morning.
1 found no time and so I could not
come to any conclusiom so far.

oft way Pl : & X8 WY FazEes
o Ofd | Ty g e
MR. SPEAKER: He has now laid
it on the Table gf the House.

SHRI MADHU LIMAYE: Do not
ellow him to lay'it on the Table.

MR. SPEAKER: Well, I have allow-
.ed him fo lay it on the Table of the
House. That will not affect my de-
<ision,

ot wy formd . wrTw wERw, @ X
e T § forr Y W & ww W ww
Sesrragn g | N g feawd
she® XA agegy & :

“Charges were framed against
them for negligence and careless-

.ness in the performance of their
,duties but it was noticed thereafter
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that this particuler offence was not

SR TENT, 17 GV G WY e
W w aed § iy g afaerd « -
¥ O drctadw aow w1 sfint
t? wnwag Feabew § i
¥ ¢ W1 e ag wr afr dn? gw
7 qrw vy v § fe v W wfeerd
Foeog wTaward, Swededw fear
g ¢ &few w1 v s 97 @Y
& "

SHRI MADHU LIMAYE: Afe you
taking us for a ride?

SHRI D. K. BOROOAH: You are
taking us for a ride—not we

Wt Wy foerd : T vw o A
o &Y gadt @7 % g /e IH
sy ST Ewdr 7w el wfu-
wifedt wr gy whawrc Py gt &, ag
g% fear gut § tw & Faeaw feang,
i %uwmwaw  frar g 6
19 I B P R E | Ofed S,
AR W Fon §, X R Aw A g
i .

MR. SPEAKER: You stop it nuw.

Now, the Minister of Education, Soclal
Welfare and Culture.

12.28 lra,

STATEMENT RE. INDIAN INSTI-
TUTE OF TECHNOLOGY KHARAG-
PUR

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL. HASAN): Op 18th
April, 1974, the hon. Shri Samar Guhs
made a statement in the House under
Rule 377, when he made some sllega-
tions ageinst the Chairman, Board of
Governors, IIT-Kharagpur, The points



